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[Bihar Act 2, 2017]
Bihar State Street Vendors (Protection of livelihood and regulation of trade) (Repeal)
Act, 2016.
AN
ACT

To repeal the Bihar State Street Vendors (Protection of livelihood and regulation of
trade ) Act, 2012.

Be it enacted by the legislature of the state of Bihar in the sixty seventh year of the
Republic of India as follows :-

1. Short title, extent and commencement.-(1) This Act may be called the Bihar
State Street Vendors (Protection of livelihood and regulation of trade ) (Repeal) Act, 2016

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Repeal of Bihar State Street Vendors (Protection of livelihood and regulation
of trade) Act, 2012. - The Bihar State Street Vendors (Protection of livelihood and
regulation of trade) Act 2012. (Bihar Act 25 of 2012) is hereby repealed.

3. Saving - Not withstanding such repeal any thing done or any action taken in
excercise of any power conferred by or under the said Act shall be deemed to have been
done or taken in excercise of the power conferred by or under this Act as if this Act were
inforce on the day or which such thing or action was done or taken.
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